IN .THE CENTRAL

BYJERAZAD o NCH

L.ie.No, 1636/95

Between -

£x M.,Adam

ADMIWISTRATIVE TRIBUNGL

AT HYoZLR=9RD

Ut. af uwrder: 3.1.‘96. '

.; - Applicant

- and

1. “he Telecom DPistrict Engineer, -
Kurnool, Kurnool District,

2. The Sub Divisional Officer, o .
Telecom; Nandyal, Kurnool,

Kurnool District.

3. The Chief General Manager,

Telecommunications, Nampally, -~

Hyderabad.

Lounsel for thz Applicent

Counsel far the Respondgnt

CotinMe

. Respondents

S8hri, Ch. Jagannacha Rao -

shri., N,V.Ramana, Addl.CGSC

THE HuR'OLE JUSTISS SHRL V.NEC LAGRT GAZ 3 J ICE-CHALRMAN

THZ Hed'HLE SHRI RLRANGARAJAN - Cr MEMeER (&)

LRI ) 2-
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DA .1636/95
Judagement

( As per Hon, Mr. R. Rangarajan, membzr (A) )

Heard Sri Ch. Jagsanadha Rao, learned counsel

for the applicent and Sri N,V. Ramans, learned counsel

for the reapondents,
The applicant in this OA was engaged as Casual

2. -
mazdoor under the control of R-2 with effect from 1-10-91,

He served in that capacity till 30-6-93 when he was
He was not reengaged thereafter. b

disengaged.
This DA was filed for a declaragion that the

3.
applicent is entitled fer reengagement a&s Casual Mazdoor

{(Temporary status) by regularising his services under
the control of Telecom District Engineer, Kurnool, in

terms of the various instructions issued by the Director |

Genersl, Telecommunications, and 8lso as per the letter Nw.
TA:I1C:1-2/111, dated 31-10-91 and 1r.No.TA:RE:20=-1/Rigs/Cerr

dated 22-2-93 issedd by the Chief General Manager,
Telecommunications, Hyderabad by hnlding the action of the

respondents in not reengeging him as illegal, bad, dis-

~-criminatepy and arbitrary and viclation of Articles 14
and 16 of the Constitution of India, ;f
The applicant had served the Department for about

Hencae, he has to be given prefearencas to
pa.lvr«

3.

tuo years and hence ha has some uorkxng knowledge of tMa
Department, :
fraahera from the open market, ﬂ%4’le £~1 abiyce oy

‘ ce2. ;'IA-II
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4, Intﬁe result the following direcéidn ia given :
The Lpplicant should be raengaged 1? there is

work in preferencs to fraesherz from the upan market in

the samae unit from uhich he was ratrenched last, If

in pumsuanca of this order he is gninthn be reeagaged

none uho is already in casual labour aarvice shall be

ratranchedw

Se The aA is orderead accardinglygat the admission

atage itael?. No casta.//

<
(R, Ran araJan)
Member %Admn.)

|
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To 4

1. The Telecom District Engineer,

Kurnool, Karnool Dist.

2, The Sub Divisional Officer,
Telecom, Nandyal, Kurnool,
Kurnool gdst.

‘3. The Chief General Manager,

Telecommunications, Nampally;

Hyderabad.,

i

I
(v. Nesladri Raa)
Vice Chairman

ﬂ ‘ R

Dated : 33auary 3*"25 ? /17 i
A

1 Dictated in Open Court
i
|
4

Dappty Registrar(dﬁcc

"4. One copy to Mr.Ch.Jagannadha Rao, Advocate. CAT.Hyd.
5, Cne copy to Mr.N.V.Ramana, Addl,.CGSC. CAToHyd.

6. One copy to Library. CAT.Hyd,

7. One spare copy.
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